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Will the Minister ot b M U d  De- 
Tslspmaal aad Company U U H  be 
pleased to 'stater

(a) whether it ic a fact that H.M.T. 
will be manufacturing printing press 
machines in India;

(b) whether this production will 
be with the collaboration of some 
foreign firms;

(c) if so, whether agreement has 
been reached in this regard;

(d) whether such a plant 'will be 
located 111 Madhya Pradesh; and

(e) if so, the location thereof*

The Minister of Industrial Deve
lopment and Company Alikin (Shri 
P. A. Ahmed): (a) In order to diver
sify their production range and also 
utilise their present idle capacity, the 
Company propose to manufacture 
printing machinery in one of their 
existing units.

<b> Yes, Sir
(c) Negotiations are being con- . 

ducted
(d) and (e) Do not anse.

M uafaobuc o f BoUUg Mill Rolls 
in HJ5.C„ Ranchi

*865. Shifl Vlrendrakamar Shah: 
Will the Minister of T silllH il De
velopment aa i Company Affairs be
pleased to state:

(a) whether it ia a fact that while 
the Heavy) Biglneering Corporation, 
Ranchi has started production of 
roUtag mill rolls, for the supply of 
which the steel re-RolHng M ils la 
India had hitherto to depend ex* 
rlnal rul j  on the imports from U.K., 
Oeratany, Japan and U.S.S.R. the 
prloes o f indigenous rolling mill-roili 
•re mom than double the ci.f. price 
o f the imported rolls including the 
Impart duly;

(b) tf so, the reasons for the ex
orbitant priqes o f indigenous pro
ducts; and

(c) the stepe taken to reduce their 
prices so that the Indigenous pro
ducts take their rightful position a* 
proper import substitutes without 
causing a spurt in the cost of pro
duction of the finished items produc
ed by the re-rolling mills? ,

The Minister of Industrial Develop
ment and Company Affaire (Shri 
P. A. Ahmed): (a) to (c). The infor
mation is being collected and will be 
laid on the Table of the H?use.

Export Policy of Art SBk Fabrics
•866. Shri Yajna Dali gharma: Will 

the Minister of Commerce be pleased 
to state

(a) whether it is a fact that due to 
the abolition of the export of art silk 
fabrics following devaluation the art 
ailk Industry has been completely
ruined;

(b) whether delinking the imports 
from exports has ruined the export 
market for rayon synthetic fabrics, as 
the export of Synthetic fakrics was 
largely nurtured by import entitle
ment;

(c) whether it is also a fact that 
the import licences issued to S.T.C. are 
also lying unutilised and thus the in
dustry is starving; and

(d) the steps taken to help and 
rehabilitate the art silk industry?

The Minister t t  Commerce ( I M  
Dinesh Singh): (a) and (b). Presum
ably the Hon’Ue Member is referring 
to the withdrawal of the import en
titlement scheme for the Import Of 
synthetic yams against the export of 
rayon and synthetic fabrics. This 
scheme had been unfavourably com
mented upon in this House and it was 
abolished in the woke of devaluation. 
In it* place, imports are now naaUa- 
ed through the State Trading Corpo
ration and 0 *  S.T.C. also providas 
financial support tar manufacturer* 
and gaportu i  who are keen to main
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tain old or develop new market*. It 
is. however, not considered worth
while to encourage the export of fab
rics which can be sold abroad only at
• huge loss

(c) and (d). No, Sir. Orders have 
been placed and imports «U1 mate
rialise soon. Local production coupled 
with imports is expected to make It 
possible for production in the artificial 
silk weaving industry to be maintain
ed at a reasonable level.
D lw in n iin  of narrow-tauge Bail way 

l i n e

*M1. Shri C. C. Desai: Will the
Minister of Railways be pleased to 
state:

(a) whether Government have re
ceived any letter from tbe Central 
Gujarat Chamber of Commerce dated 
the 7th June, 1967 representing against 
tbe proposed dismantling o f Dehej- 
Samni section;

(b) whether it is also a lact ’ hat 
Government are contemplating to di'- 
m an tie the narrow-gauge or metre- 
gauge railway lines in Gujarat such 
as Nadiad-Bhadran and Nadiad-Kapa- 
dvanj narrow-gauge sections, and

(c) if so, the names of the narrow- 
gauge lines proposed to be dismantled 
and the reasons therefor?

The MUaMar o f Railway, (Shri C. 
M. ffceoarha): (a) Yes. Sir.

(b ) and <c ). At present theie is r.o 
propocal to close the DaheJ-Samni, 
Nadiad-Bhadran. Or Nadlad-Kapad- 
vanj w -r o *  gauge section* A  review, 
however, o f  the working o f the N. O. 
railway line, on the Western Railway 
I including the sections mentioned 
above) has been undertaken recently 
to find out the Justification tor their 
retention I closure or oonversion Is 
wider gauge o f one or more o f tbeee 
N.G. lines. Any decision regarding tbe 
closure o f any o f these N G. section* 
which are working at a loss will be 
taken only after the review hag been 
completed, and all the facta taken 
into conrideratioe and all cornea m od 
h w  been consulted.

Tool-emu-rendowa Strike I* U A .
Ranchi

'868. Shri p. K. Ghosh:
Shri BlhhWl Mishra:
Shri WDadrtka Singh:
Shri M. S. Marti;
Shri In n a s  Praaad Mandat: 
Shri Oakar Lai Berwa;
Shri T. Ram:
Shri Shiva Chandika Fraud: 
Shri Kartik Onue:
Shri N. Sreekaataa Nair: 
Shri Tridlb Komar Chaadhari: 
Shri Madho Linaye:
Shri Namhlar.
Shri BaM Bay: 
ghri tahaa Sambhali:
Shri S- Kaadappaa;
Shri Vtaudevao Nalr:
Shri A. K. OopaJaa:
Shri A. K. Risks:
Shrf Dmsnath:
Shri Chlttorsajao Say:
Shri S. C- Ssmanta:
Shrtmatt Saeeela Gopalaa:
Shri p. P. Krfhoee;
Shri Vbwanatha Menoa:
Shri Jyottrmoy Basa:
Shri K. S. PanSey:
Shri ValaaUd ChMdhary:

Will the Minister of Iadostrtal De- 
iml— n iif and Compaa, Affairs br>
pleased to state-

(a) whether 16.000 employees of 
the Heavy Engineering Corporation, 
Ranchi +ent on tool-cum-pendown 
strike from the Sth June, 1967;

fb) if aa their grievance*; and

(c) the action Government propose 
to take in order to bring ar. end to 
the strike and also ** establish good 
relationi with the employees’

T V  *nr*niT rf ........... ............... T
s m i m | O n *b *t M h b t (Shrt F. A* 
AhaMi): (a) and <*>). 6MX w ortm  
of the Company were oe an illegal 
tool-down strike for tbe period 
the Btbe to the Utfe June, 196T to 09b 
part of • charter of demand* ■ * « * •  
ted by ooe of tbe 
taanda relate^ to eeittea eostfttkMi 
Incrsasi in par aUuwanne* w  
welfare facWWe




